Central Acdministrative Tribunal

Principal Bench: New Oselhi

=T M

New Delhi this the 15th December 2003

Hon’ble Shri Bharat Bhushan, Member (J1)

M- Krishan,

a/0 Late Sh. Ram Asrey Prasad,

R/o Jhuggi No.842/1,

§ Near Poorvi Cabin.
Delhi Cantt. Railway Station,
MNew Delhi.
LAapplicant
(By Advocate: 3h K.L.Bajaj proxy counsel for)
Sh. H.R. Kapoor)
Vel sus
- Union of India
Thirough
1. Beneral Manager, Northsrn Railway,
Baroda House,
Mew Delhi.
2. Chief Manager, Northern Railway,

Mt{w
|




Hon’ble 3hri Bharat Bhushan, Member (J)

Heard learned proxy counsel for the applicant.

0A~3027/2003  has been filed by the applicant

sesking emplovment oh compassionate  grouncds on

account of the death

i)
._h
e
1
x4
[n3
T
,..J
it}
o+
)
3
=
=
e
sl
2t
=
o
i
)

L

on 1%.8.1998  at Howrah, while in service of the

Railwavs . It is submitted on behalf of the applicant

that he was a minor at the time of the application and

aal)

has now  attained majority. He has  approached  the

railway  authorities on several cccasions but  the

have not taken any action so far. It is stated on
behalf applicant  that 3hri Ram asrey Prasad was  the
only earning member and the family is hand to mouth ta
ma ke both &rcls andl meet Tl applicant’s
representation has  also not been respondsd Lo Q1

E.7.2003  (annexura-0)  a legal notice has  also  been

seirved

In this wview of the matter, the 0A can be

“esponcents
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wose of the representation/legal notics of the

reasoned and  speaking  order
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Wwithin a period of two months from the date of receipt
af this order. Liberty is granted to the applicant to
{n Qccordonce & Lay
approach the TriaunalL}n case he is still aggrieved.
08 stands dispossd of .

(Bharat Bhushan)
Member (J)
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